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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED OCCUPATION OF 10 $Q. MILES OF
INDIAN TERRITORY BY PAKISTAN

Mr. Speaker: Calling attention notice
(Interruption).

Shri Hem Barna (Maugaldai): Spoks in
Assemese—

The trouble is, may I tell you point-
blank, that you have departed from the
convention. ...

Mr. Spealer: Today I have.

Shri Hem Barua: Parliament has un-
happily been reduced to a pandemonium,
to a mockery.

Mr. Speaker: Tet him read out his
notice.

Shri Hem Barua : How can I read it out
when there Is so much noise all round?

I call ths attention of Minister of
External Affairs to the following matter
of urgent public importance and request
that he may make a statement thereon:

Reported occupation of 10 square
miles of Indian territory by Pakistan
in Ichaichari-Patichari maujas of
Tripura.

The Minlster of External Affabrs (Shrl

M. C. Chagla): Since partition, Pakistan
has been raising a territorial claim on an
area of about § and not 10 square miles
situated on the headwaters of the Fenny
river on Tripura-East Pakistan border.
This arca lies between the Femny river
(Asalong chaonel) on the east and the
Ranga Fenny on the west. The boundary
in this area has not yet been demarcated.
Pakistan claims that her boundary is upto
Ranga Fenny whereas we muintain that
Asalong channel forms the boundary
between East Pakistan and Tripura.

This question was discussed at the
Minister level conference between India
and Pakistan held in 1959 wherein it was
agreed that both the Governments should
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further study the records relating to this
problem and indicato their respective
positions for further discussion between
the two Governments. The examination
of the records on both sides was made but
the representatives of the two Govern-
ments could not arrive at a mutually
acceptable position.

With the object of maintaining peace
on the border in this sector pending
demarcation of the international boundary,
it had been decided by the civil authorities
on both sides on 20th April. 1958 that
status quo should be maintained in respect
of the disputed portion of the land.
Pakistan, however. did not honour this
agreement. Their Police personnel began
intruding into this arca soon after the
signing of this agreement. There were
frequent troubles including armed clashes
due to the aggressive attitude of the Last
Pakistan Rifles personnel. Following
some serious incidents, a cease-fire agree-
ment was arrived at on 15 October, 1962.
The agreement also provided that all the
border forces of both sides should with-
draw from the disputed area. The
Government of Pakistan again did not
honour the agreement. They not only
concentrated East Pakistan Rifles personnel
in this area but also started inducting their
nationals into the area and collecting land
revenue and Gharchukti taxes from the
people in the disputed territory. The
matter was taken up with the Govern-
ment of Pakistan at various levels but
without any success.

After the signing of the Tashkent
Declaration the GOC-in-C, Bastern:
Command (India) and GOC. 14 Infantry
Division (Pakistan) met on February 1,
1966 to devise measures for reducing
tension on the borders. In pursuance of
these decisions arrived at this meeting, the
Sector Commanders of the two countries
met in Belonia town on 13th Febuary,
1966. At this meeting the two sides
agreed to maintain the statur quo in this
area. There have been no further develop-
menty in this regard so far.

This matter was first discussed in
connection with Lok Sabha Starred Ques-
tion No. 837 answered on 12th April, 1965,
A statement giving a list of arcas held
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in adverse possession by Pakistan which
included the Ichaichari-Patichari Mauzas
was alo placed on the Table of the
House on 10th March, 1966.

Shri Hem Barua: Prior to the occupa-
tion of this portion of Indian territory on
the Tripura-East Pakistan border by Pakis-
tan there was a sort of a shooting war
between India and Pakistan. Then a
cease-fire agreement was signed by both
the parties on the 15th October, 1962 and
the cease-fire agrecment stipulates that
ponding settlement of the problem or the
dispute, status quo shall be  maintained
both by India and Pakistan, Now what
has happened ? Since 15th October, 1962
Pakistan has not only occupied the entire
territory of five square miles bur las
extended her jurisdiction over ten square
miles and, at the same time, imposed her
civil administration there, built roads and
houses and established schools. Troe it
is that the Tripura State Government has
sent protest notes to Pakistan but as usual
Pakistan has consigned those protest notes
to the waste paper basket. In that
connection may T know why is it that our
‘Government have not told Pakistan
pointblank that by violating the status quo
Pakistan has violated the ccase-fire agree-
ment and that if she continues to violate
‘the cease-firr agreement India will have
‘no other alternative but the painful
alternative of sending her troops in the
area to re-occupy this territory because
according to the Radcliffe Award this
territory  belongs to India and not to
‘Pakistan?

An hon. Member: Well said.

Shri M. C. Chagla: We have protested
to Pakistan and pointed out in no unmis-
takable terms that she has violated both
the status quo and the cease-fire agree-
ment Qur position is quite clear. We
say that if it is a disputed area, the siafus
Quo must be observed and the cease-fire
must be there till the disputs is resolved.
But, unfortunately, as I have pointed out,
Pakistan hai intruded isto this and occu-
_pied it.

Shri Heu Barua: What about Pakistan
wiolating the cease-fire agreement?
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Shri M. C. Chagla : That is what I am
pointing out. We have pointed out to
Pakistan that she has violated the ccase-
fire agreement.

Sbri Hem Barua: The hon. Minister has
said that he has pointed out to Pakistan
that Pakistan has violated the cease-fire
agreement. That is a patent fact. Every-
body knows it that Pakistan has violated
the cease-fire agreement. Would he rest
on his oars and would he rest on the fact
that he has pointed out the violation of
the ceasc-fire agrecment to Pakistan or
would he go and move a step further to
reoccupy the territory? That is what I
wanted to know from him.

Shri M. C. Chagla: We are still trying
at the diplomatic level to persuade Pakis-
tan to withdraw from this area which she
has unlawfully occupied.

st wy faud (%) @ w0 F9
AT HERg A T L oY g TR 24
29 FY HEART 51 70T § w1 wfaww
FT HETET 10-11 FUT § 7 WOHT
AF F&Y1 FOT 7R (AT | WGAT H
WY ST wfewrEr § ) AT § gq
o1 fra® 19 % ¥ 0F oF FF g
aw & #f z&? oifesa & g0 & <
ar g &1 gae faaor WY fegr mr &
AT FTVHIT FT W17 AET FIET 4T |
FiFa 59F T yg faaaT a0 gare
¢ SifF arfea™ & gra # 9@ W= i
ok it § & e wmga g e oo
aqus Aifg, I GrOFT ¢, TAR W Fq
gt W faga gEwr arfeee A
ferar & IET &1 SAHT TATHT AFT ATTH
fad @Wq E1IT, JEHR! WIT TF T4 ¥
Gaar &or ¢ wr fwar fav W =
o w07 fe faae gamer I faan
§ g g o /T 7 wAT Wi A
IAET A1 w1 Wi A4t gwy § fs
T & fod o g1 9T WK aw
¥ grna GuRieT g1 WA
¥ WA WA W S qw ey § o
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7z Agas AT w1 ¥7 e o f+w
R Am F fag wiwa g . . .

Mr. Speaker: You need not repeat il.

Once is all right. Repetition is not going
to help.
st wq fawd © uz wHAT AT

AZF & | AT qwd A7 A1 AG FHA
I {7 Fr ATATEr &1 7T ATT |
gaA w1 7FT AR A0 5 g avE #
T AR

Mr. Speaker: Repeating ‘napunsak
neeti' half a dozen times is not poing to

help.

it 7 frqa : H5vr ag Aoa 2 fE
fFaem giaT 547 oo w a= T &
FA CZOAT ET AT AT CSTAT W OAT
arfs @ semE WA T T
qAT T ! AEEE q1T T A TAALTE
TIT G AT FA J Tg, AT 1T |

Shri M. C. Chagla: I am painfully
conscious of the fact that during these
years Pakistan has intruded into our
territory and occupied some portions of it.
No one feels it more than I do. My hon.
friend is not right when he says that. I
have boen thinking about it.

Pakistan (C.A.)
Shri M. C. Chagla: No, Sir.

st vy fawd : 7 w77 @ry § G5F
FTTHAC A7 AIGA TG 61 T Y
ar g = 7x 2 £ oo ofedlt 7 S
BITE | T F4 HmA g 7 Rw oAy
saEar 9 grafra; mugomar #t
T4 I G & 1 9w 3@ wrf Ak
UG EAE

Shri M. C. Chagla: He is not suggesting
taking back our territory; he is suggesting
occupying the territory in Pakistan,

st w9 fewd : E, wydl ard-
A w1 vq4r av ¥ faa

Shri Bal Raj] Madhok (South Delhi):
Without reciprocal action you cannot deal
with Pakistan.

Shri Piloo Mody (Godha): What is the
purpose of your policy?

o war wre o (faeet www) ¢
# Wt UEIET T 4T T AT K AT
fammar wrga g 5 &% 31 9TE, 1967
®1 ag 7w qer a1 fF g w1 W
¥ ofars oifeem & qead e &
g W ¥ fregfre ofcnw
R 5A wgeEd & wama e faga-
= ifear ardt 9T geraTd-adard
e feegfer 200 31 3 Tawy
grag e gt R oafi faar
I W falar fra e
AR ®1 gEEad Qe /x|
IEM w71 s garly dawr o 1w wftr
aifieeats & wsx § & 1 &fier oo ag
sz Efr arx e &, o fr Wiw
fafreet se& & 5 gurll <@ oy it
aifeema & wsx % § 1 & ey
¥ gon wgm § fs s oy araqw
& graw & fawarey o ey § ar
AN I fear &, @y fogmar
gt § W W A we ¥ fget
w geE o awrd W amr o
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THEY AV A9 aqr 2w F Foarr wet
mwafme ma A adwm )

W AT wgrEm T A /vy )
FAC, T TRt =eHe foA, T Wk
®qEe 9o frey aifeera & amw
AR FC A6 § 6 ag gure fed
fet v frr @ ? ag T
oF v g arfow & forar qr, afew
qiffeama & Fagedt ZETT W &0
& formr & 1 ¥ wowTe wr gy arfe
¢t & iy ag wfemmm & =g famims
e 9 AT FI—AT TfFET 7,
IEF g9 # BH A F4T 71 = 7,
T F1E WO AL BT 8, AT WETC AT
FHATE FaQT 7

Shri M. C. Chagla: My hon. friend is
oot fair to me. If he will look at the
statement which he refers to, the heading
clearly points out the disputed areas on
the India-China and Indo-Pakistan borders
under possession of foreign countries.
When we deal with Pakistan we have
mentioned this very area. that is, Ichai-
<hari and Patichari Mauzas in the Fenny
River area. The position with regard to
arcas in posscssion of Pakistan is that
certaip areas are in dispute and we have
pointed out which of these areas are in
possession of Pakistan. About other areas
there is no dispute; Pakistan admits our
«<laim but Pakistan has not handed over
to us those areas because she says not
till the final settlement takes place. We
have some areas also which we admit
‘belong to Pakistan.

Shri Hem Barma: Do not forget one

thing, that Pakistan has occupied all the
disputed areas.

Shrli M. C. Chagla: There are areas, as
1 said, which are in possession of Pakistan
about which there is no dispute.

Shri Bal Raj Madhok : How do you call
them disputed 7 Because Pakistan disputes
them? You have yourself said that
according to the Radcliffe Award this area
belongy to uvs.
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Shri M. C. Chagia: I cannot help
Pakistan disputing it; can 17

Shri Bal Raj Madhok : Then, any area
dispoted by Pakistan will become Pakis-
tan's, is it?

ot wa [mwa @ sy faedt  oft
feezfze fmn 3
Shri M. C. Chagla: As I said, Pakistan
disputes some areas........ (Interruption).

Shri Bal Raj Madhok: It is not am
ordinary matter. The Minister must be
clear about this.

Shri M. C. Chagla: This particular
village. Bhagalpur village, comes in an
arca which is not disputed. But pending
a general settlement where there will be
exchange between Pakistan and India of
territories which are not disputed, they
remain either in possession of Pakistan..
(Interruption).

Shri Kanwar lal Gupta: How does be
define the term “disputed”?

T F1 MiFE a8 Fg 5 faoey
ot 3HF feem &, 91 #4737 o feegfee
0zf &1 smam 7

Shri Bal Raj Madhok : I want the Prime
Ministry to say something about it. We
expect, the whole country expects that.
Pakistan is in a murderous mood and we
expect some kind of an adventure in the
next two or three months. If she takes
over some more of our area, you will
come after two or three months to tell
us that more area has been disputed. We
want a clear assuramce that no part of
the country will be allowed to be taken
over by Pakistan. This assurance must
come from the Prime Minister......
(Interruption).

sit #uC 1Y N TeIw AR,
7 waTe w7 wErw A femr omar
o wgrar e

Mr. Speaker: No, please, Nothing two
be taken down.

off geTATY Ay e

*** Not recorded.



